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MA _2507/2002

MA ZROT/Z002 Tor jGining is aliowed,
QA 2933/2002

The appiicants, nine in number, are aggrieved
Ly the 1mpugned order Mo.1.8)2007-Fers.1IV dated

Z2.8,zZ002 i=s=sued by the Indian Agricuitural Rssearch
Institute {IARI), denying them the bpeneTit of monstary
incenvive, available to the Scientists in ARS  atter
obtaining Fh.o,

z. A1l whe applicants® are working in IARI a Unat
dndar the Indian Council of  Agriculitural

{ICAR). A1 ot tLham LOS3&3s tha
qualritication in areas of their specialisation in thne
Tield <f agricultura ang are nvoived 10 various
researcn activitiss, Scientists ot Agricuitural
Ressarch Servicae, who alsc conduct research and allied
activities, are alsc at par with the appiicants. It
LET NS o their girder nG. 1{15)/38-Fer .1V dated
Z7.2.31323, the ICAR had granted Lwo advanca increaments
as and when the 3cientists complete and acquire thesr
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Journals. They alsc have thus contributead o the

ot the Inatituts., However, they have aaan
discriminated 0 respect of the grant of incentive Dy
way of increments which have besen 1imited onhly to ths
acientists, Eariier OA NG.1536/20G2 7iised by the
applicants was disposed oF by the Tribunal on 6.6.,2007
witlh a dgirection to the respondents Lo considsr and
disposa of the representations of the applicants 10
the iwnt of  their circular dated 27.2.18%99. The
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gqualitaicatvion 13  concerned, both the Scientists  and
Techniical personnel are egually placed and, thersiars,
the denial of advance increments on  acguisiticn af

degree to the Teschnica) persannel was haignly
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eChnical persanns

tham on hypothetical ground$. He aiso points out that

vas grantea study isave to
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the Tsechnica

thareby Gringing them on par with those in the ARS.
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actiaonh N he reasi widents and indicated that thnea

acquiaition of higher degree by the Technical sta

Wwouid De of any way essar ot ARG
personnel  who are on scientific stream Tor whom  the
acGuisiticn of doctoral degres is condition precedent
foar career advancemsnt. Theretore, distinction Rept
Gy the respoindentcs’ organisation between the
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7. 1 hnave carefully considersd the matier. In
thisa case, the applicants who are techrical s&rvics
peraonne; are aggrieved that they have Geen denied the

gquaiitTicatian, which have been given to SCientists on
their acquiring the samé qualification. The Gty
gistinction which 18 sought to be made is that the
scientiftic persannel belongs to Agricultural Ressarch
service while the applicants are in the tachnical

sgervicea strsam, The points for dstermination in this
case whigther the acquisition G the doctaral
gualification acquired by tha Technical service men
WOrRing in the ICAR/IARI 8 inadequate in any Way 1e8a
Ll e = T
Lije = THI §&ad
the AR5, The

= = ot o b Bl T R o T T T e Sy T o P, -
Hied Lanresil Ly Ui raesp :'fl‘tjE!H 3 i Lrigl Liiwsg bbiu [ to
A o P T, 0 ol Fa
Latate ai = BlILEl 1Tid tne LOrGugh [
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was nol 80 in tne case of the Technical personnsl.
Therefore, according toc the ICAR, tha ARS gersonnel
while tha dactorat quaiitication are
fulTiliing the sssential raguirement of their service
1 Career aGvancement, but the Tachnical personnal ara
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artiticial watertight compartalisation between tha ARS
personna] and the Tachnical perzonnel 1n the matter of
grant ot sncentives  Gn ACqQuUISTLIOnN af nigher
guaiitication. It 18 alzo pertinent Lo mention, 4as
pointed Gy the 1sarned counsel FTor the respondents,
that the respondents themselves have rsacognised the
importance  of nigher qualiTication for the technical
g&rvice perscnnel by  133uance ot their circular
F1i/8/54-E=tL. v dated 1.2.1385 extending the
oenev it ot ARG  SLudy L&arye Reaeguiation 1331 to
tachnicar parsghna) witn the provisc that study ieave
for guration of thres e onily
Tar undertaning Circular
NG.25-4/95-Per.V datsad 1.5.12%5 has alsc permitted
certain categories of technical staff with doctoral
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